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Cs. TRAL ADLTIIS IRANIVE TRIBURAL

LUCK..ur! BENCH A %/

LUCANOW
T.A. No. 9/91
Mangsl Prasad (e mer Apolicant.
W
versus
Union of India & others Raspondents.

Hon. Mr. Justice U.C.Sriy-stava, V.C.
Hon. Iir. K.Ob=yyva, Adm. Member.

-

(Hon. Iir.Justice U.C.8rivestava, Vo)

Heard the learnea counsel for the asplicant,
she respodens did not file any counter reply,though
orders wz:z pas:ed to file the same. The applixmnt sa
were working as cesgual artisan 1 zbours workiag ~
under the Gilnzral ienager, Union of India or Dy.
Chief MechanicalEngine«r. Acco-aing tothem they
heve attainec. the status of a temporaery railway
enploye. o, virgiz o0 circuker datec 1.6.84 which
rzpeated che cas:- of Indernsl Ysdsw, in wiilch
a dir-ction was given, in pursuance £ vhich ©

scheme was framed ans in pursuance thzredf they

(applicants) should ha e been absorbec in the
uinigtry of Railways, buteven though they were
_iven service cards, they weres not absorbed. The

learned cours=zl for the applic rt states that die
to interim order, th2ir serves wece stayed.
2, Dne applieants werc enga.ed as Casual

1 sbours before 1984, betwecn 1977 to 19e3. /¢ ording



e

- ~
to the apolicants they were entitlad tobe absorbed
after completing 360 days oI employment and thus

they havé sttainel temporzry statys and they cannot

be tetrenched except in accordance with law and without

complying with the prod sions of Industrial Disputes
Y aAct which has not been fol'owed.
3.

In pursuence of e order passe¢ by the Hon.

Supreme Court and the scheme £ramed reg rding how

the casual laboutrs sre zo be trestec/absorbed or

mepskasdeaidsin, regularisationis to bz ma“z, -The
applicants hazd been in service trom before 1984
The respondents are directed to consid:r the case
of the applicants in view of the order passed by
Hon'ble Supreme Court in Inderpal Yadav and they
should be given benefit and ezch of than should be

yiven its benefit to the extent they are entitled to
within a period of three monts of the receipt ot a

ooy of this judgment.lNoorder as to costs.
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Adn, Me L. Vice Chzirmar,
LucknowsDateds

21.11.¢2.



